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Response / Reply of  Respondent No 4 alongwith affidavit

BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH : NEW DELHI 

ORIGINAL APPLICATION No. 521 of 2022 

 

IN THE MATTER OF:  

SAMPURNA NAND     ….APPLICANT 

VERSUS 

STATE OF U.P. & ORS.    ….RESPONDENTS 

 

MOST RESPECTFULLY SHOWETH:  

1. That a matter of Original Application No 521/22, titled Sampurna 

Nand Vs State of UP & Others, pertaining to pollution due to mining 

and stone crushers in the illegal mining on hills in the area of villages 

Bhagoti Dei, Sonpur, Biyahur and Chakjata, Pargana Bhagwat, Police 

Station Ahraura, Tehsil Chunar, District Mirzapur, Uttar Pradesh is 

under consideration of this Hon’ble Tribunal. 

2. That Sh. Sunil Kumar Pandey, S/o Shri Devi Prasad Pandey, Resident 

of Bankelal Tandon ji street, Wasliganj, District Mirzapur, and mining 

lease holder Araji No. 730  Village Bhagautidei Tehsil Chunar, 

District Mirzapur, is  2.00 acres , ten year mining lease is approved by 

District Magistrate Mirzapur from 12.08.2014 to 11.08.2024 is 

impleaded as Respondent No 4 in the said matter of OA 521/2022.      

3. That upon hearing the matter on 17.10.2023, this Honble Tribunal was 

pleased to direct all the Respondent mine lease holders and stone 
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crushers to be allowed to operate in terms of said order. Hon’ble 

Tribunal was further pleased to direct as under wide order dated 

17.10.2023.  

10. “The mining lease holders are directed to file their 

response regarding compliance with EC/consent 

conditions including CSR/CER activities and 

recommendations made by the Joint Committee. The 

proprietors of stone crushers are also directed to file 

their response regarding obtaining of consent from 

UPPCB and compliance with consent conditions 

including CSR/CER activities and recommendations 

made by the Joint Committee before this Tribunal with 

copy to Member Secretary, UPPCB and District 

Magistrate, Mirzapur by e-mail on or before 

30.11.2023 at judicialngt@gov.in preferably in the 

form of searchable PDF/OCR Supported PDF.  

11. The UPPCB and District Magistrate, Mirzapur are 

directed to file report verifying such compliance by the 

mining lease holders and stone crushers on or before 

31.12.2023 by e-mail at judicial-ngt@gov.in preferably 

in the form of searchable PDF/OCR Supported PDF 

and not in the form of Image PDF. “ 

4. That the mining lease office has issued letter no. 

4891/MMC-30/Minerals/2023-2024 of District Magistrate 

Mirzapur (Mineral Section) dated 21.06.2023 . On the Order 

of District Magistrate Mirzapur dated 21.06.2023, 
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Respondent No. 4 went to the Mineral Department 

Mirzapur in the month of July and closed the work of 

mining and transportation from our mining lease as per the 

order of District Magistrate Mirzapur dated 27.06.2023.  

5. That the mining plan of the Respondent No. 4 mining lease 

had also expired on 29.06.2023, for which the Respondent 

No. 4 wanted to apply for its re-construction after 

receiving information from the Mineral Department, 

Mirzapur, for this, re-demarcation of the mining lease site .   

6. That the Respondent No. 4 wanted to apply for co-ordinate 

number and certified map, but the Mineral Department told 

Respondent No. 4 mining lease is banned by the Hon’ble 

National Green Tribunal  New Delhi (NGT).  Further action 

is not possible until the order regarding removal of ban is 

issued by Hon'ble NGT.   

7. That the Order on 17.10.2023 to start mining lease with 

conditions was passed by Hon'ble National Green Tribunal 

New Delhi (NGT). In pursuance of the above order, 

permission for mining and transportation was given to all 

the closed mining leases by District Magistrate Mirzapur on 

02.11.2023, but Respondent No. 4 were not given 

permission for mining/transportation to the mining leases. 

8. That the applicant applied on 09.11.2023, for Co-Ordinate 

and certified map by depositing government fee of Rs. 

12500/- in the department, on which demarcation and G.O 

was done by Mineral Department, Mirzapur on 21.11.2023.  

The coded and certified map was provided to the 
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Respondent No. 4 on 22.11.2023. True copies of the Co-

Ordinate and certified map dated 21.11.2023 is annexed 

herewith and marked as Annexure R4/1  

9. That the Respondent No. 4 immediately applied for mining 

plan in Mineral Directorate, Lucknow. After the new mining 

plan is approved after December 20, 2023, the Respondent 

No. 4 has applied online for CTO on 27.12.2023. True 

copies of the Payment Challan dated 27.12.2023 is annexed 

herewith and marked as Annexure R4/2.  

10. That the UPPCB had been issued a show case notice 

regarding closing of mines dated 12.01.2024 , the 

Respondent send the reply of that notice dated 02.02.2024. 

True copies of the letter dated 02.02.2024 is annexed 

herewith and marked as Annexure R4/3  

11. That the Consent application is refused by the UPPCB  

dated 19.01.2024 on such reason  

A Clarification was raised on 02.01.2024 to the industry on following point- 

1. Compliance report of the EC granted. 2. Air Pollution Mitigation 

measures installed. 3. Mines safety certificate from DGMS. 4. Utilization 

certificate for CER/EMP funds allocated by the proponents, 5. Date of 

operational of the mine lease. 6. Net worth certificate of the project from 

CA. 7. Ground water level certificate from the Ground Water Board. 8. 

Present MSL from the mining department. 9. Controlled blasting mechanism 

and its capacity with decibel of the noise emitted. 10. Document regarding 

submission of environmental compensation (If imposed by UPPCB).  

It submitted that before the approval of the Consent to Operate 

(CTO), how can compliance above these conditions by 
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Respondent No. 4. The UPPCB have willfully, deliberate and 

intentionally refused the CTO of the Respondent No. 4.  

 

New Delhi 

Dated  05.02.2024 

Filed By / through  

                                                                           

(Sujeet Kumar)  
Advocates for R 4 

Building No. 337 2nd Floor Flat No 01 
Hari Nagar Ashram New Delhi  

E-Mail :sclawyersujeetsingh@gmail.com  
        Mob. No. 9210070726            
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 IT Solution Powered by National Informatics Centre.Uttar Pradesh State Unit

Signature of Depositor

Signature of Depositor

(Bank's Copy) RTGS/NEFT Challan  

Generated From Nivesh Mitra

Single Window Portal ,Govt. of Uttar Pradesh

Date and Time : 27/12/2023  13:05:08
Benificiary's Name : INVEST UP-NIVESH MITRA

Account No : NIVPNB23122713044767
IFSC Code: PUNB0717700

Bank : PNB Bank
Branch : Lucknow

Entrepreneur's Name : SUNIL KUMAR PANDEY
Contact No : 7465991521

Email ID : mirzapursunil2023@gmail.com
Amount (In INR) : 30000 /-

Challan Expiry Date : 01/01/2024
Disclaimer: 1. It is the remitters responsibility to ensure that RTGS/NEFT payment are made to the exact details as
mentioned in challan.
2.In the event of any discrepancy, payment wouldn’t be considered and would be refunded to the account for which
payment is made.
3.Entrepreneur is required to generate Challan for every payment since the account number in challan is unique to the
payment.
4.Above account number is valid for One transaction only.
5.This challan should be expired in 5 days.

(Entrepreneur's Copy) RTGS/NEFT Challan  

Generated From Nivesh Mitra

Single Window Portal ,Govt. of Uttar Pradesh

Date and Time : 27/12/2023  13:05:08
Benificiary's Name : INVEST UP-NIVESH MITRA

Account No : NIVPNB23122713044767
IFSC Code: PUNB0717700

Bank : PNB Bank
Branch : Lucknow

Entrepreneur's Name : SUNIL KUMAR PANDEY
Contact No : 7465991521

Email ID : mirzapursunil2023@gmail.com
Amount (In INR) : 30000 /-

Challan Expiry Date : 01/01/2024
Disclaimer: 1. It is the remitters responsibility to ensure that RTGS/NEFT payment are made to the exact details as
mentioned in challan.
2.In the event of any discrepancy, payment wouldn’t be considered and would be refunded to the account for which
payment is made.
3.Entrepreneur is required to generate Challan for every payment since the account number in challan is unique to the
payment.
4.Above account number is valid for One transaction only.
5.This challan should be expired in 5 days.
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Annexure R-4 /2
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